
Open Court 

CENTRAL ADP INIATRATIVE TRIBUNAL 
ALLAHAT*D  BENCH  

ALCIABAD  

Original Applicaktion No. 114 of  1993 

Allahabad this th  02nd  day of August, 	2000 

Hon'ble 	 Naqyi, Judicial Member 
Hon'ble Mr.M.P Singh, Admn.R[eMber  

Ramanand, Son of Sr_ Munnu Lal, Resident of 

Village Jhalwa, Post Pepal Gaon, District 

Allahabad. 

Applicant 

1?.Advocate Shri K. 	Mishra  

Ver.aua 

1. The Deputy Chief Engineer(C.S.P.),North- 

ern Railway, 8u5oedarganj, Allahabad. 

2. The Chief "ingineer(C.S.P.), Baroda House, 

New Delhi. 

3. The Divisional Railway Manager, Allahabad. 

4. Union of India,: Ministry of Railways, Newt. 

D 	Delhi. 

By  Advocate Shri A.K. Gaur  

DRDER( Oral.) 

By Hon'ble Mr.S.K.I. Nagyi Member (J)  

Through this O.A.under Section 19 

of the Administrative Tribunals Act, 1985, the 

applicant has sought for relief to direct the 
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respo 

appli 
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ents to give egular appointment to the 

ant as class 	employee and grant him 

uential benefi, s. 
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be ap 
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whic 

pres 

tsofthecase,a-s come out 

that the applicant claim-

r more than 211 days, filed 

unal seeking relief that he 

ddpost of casual labour. Th  

ecided on 04.8.1992 with the 

_ spondents to decide his re-

tation within 2 months from the date of 

ication of t • t. The applicant served the 
representation 

of this Trihur 	order but the same was 

ted vide order dated 27.9.1992, copy of 

has been ann•d as annexure no.7 to the 

nt 	and1 a nexure no.1 to the counter 

Brief f 
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not tisposed favou 
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days between 01.10 

abse ted unauthori 

his representation 

aft =r 67 years f 

in •erms of Note 0 
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res g ed from his 
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a 1 

min 

mployment for 

mit of 5 year 

ti on is neces 

NeV 

which, the Deputy Chief 

d that the case of the app- 

d but the reppesentation was 

bly,with the findings that 

the applicant worked 211 

1984 to 10.5.1985 but he 

edly w.e.f. 11.5.1985 and 

were received in the Office 

the year 1985 and, therefore, 
under 
43@see Item No.301(6)-of Cha 

lway Establishment Code Vol.I 

deemed that the applicant h d 

ppointment and ceased to be 

aving remained absent beyond 

for which no notice of ter-

y under Rules. 
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3• 	 After adju 

in the 'reviously file 

licant .an seek redres 

of actin which may fl 

for which there is on 

'Facts' nd one para u 

5(V), in which it has 

dated 27 9.92 is wholl 

rea son, actual or lea 

4• 	 Considerin 

of the c serand the pl 

either s de and also g 

to the rguments place 

counsel or the respond 

that the O.A. is devoid 

to be di issed. .Jhe 0 

No order s to costs. 

ication of all the facts 

0.A.No.1019/92, the app-

al of only against the cause 

w from the order dated 27.9.9 

one pare - (XXV) under head 

der head (Grounds' in para-

een pleaded that the order 

illegal,but no ground or 

1, has been mentioned. 

the facts and circumstances 

:dings as have come up from 

ing thoughtful consideration 

by Shri A.K. Gaur, learned 

nts, we are of affirm view 

of any merit, hence deserves 

A. is dismissed accordingly. 

VV.  

Member (A) 


